
FIR No.181/2021
PS Alipur
U/s 33/58 Delhi Ex. Act 
State Vs. Anand Mohan

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Anand Mohan.

Ld.Counsel for the applicant/accused seeks adjournment.

At request put up for consideration on the application on

23.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No. 0098/2021
PS Alipur
U/s 457/380 IPC
State Vs. Inder

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused.

It is submitted by the Ld. Counsel for the accused that

accused is in JC since 07.03.2021. It is further submitted that

nothing  was  recovered  from the  accused  and  he  has  been

falsely implicated in the present case. It  is  further submitted

that  investigation  of  the  present  case  has  already  been

completed  and  he  is  no  more  required  for  the  further

investigation in the present  case. In view of  the outbreak of

COVID-19 pandemic, prayer is made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Keeping in view the facts of the case, nature of allegation

and  period  of  detention  of  accused,  applicant/accused  is



admitted to bail on furnishing bail bond in a sum of Rs.15,000/-

with one surety in the like amount with following conditions:

1. The applicant / accused will not jump the bail and

will appear in the court regularly.

2. That accused shall not indulge into similar offence

or any other offence in the event of release on bail. 

3. That accused shall not tamper with the evidences

in any manner. 

4. That  in  case  of  change  of  residential  address,

accused shall  intimate  the  court  about  the  same

within a week.

5. The accused  shall  join  the  investigations  as  and

when required by the IO.

6. The accused shall provide his mobile number to the

concerned  IO/SHO  on  which  accused  may  be

contacted, if required or necessary. Accused shall

ensure that  the said number shall  be kept  active

and switched on all the times.

Application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No.133/2021
PS Narela Industrial Area
U/s 279/337/304A IPC
State Vs. Darshan

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for release of vehicle no. DL-1I AA

0156 on supardari filed on behalf of applicant Vijay Kumar.

The  present  matter  pertains  to  the  PS  Narela  Industrial

Area and undersigned is not having territorial jurisdiction to hear

the present application.

Keeping  in  view  the  same,  present  application  is  not

maintainable and the same is accordingly stands disposed off.

However, applicant is at liberty to move application before the

concerned court of having jurisdiction of PS Narela Industrial

Area, as per rules.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No.168/2020
PS K.N.K. Marg
U/s 25/54/59 Arms Act
State Vs. Pardeep

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Pardeep.

The present  matter  pertains  to  the  PS K.N.K.  Marg  and

undersigned  is  not  having  territorial  jurisdiction  to  hear  the

present application.

Keeping  in  view  the  same,  present  application  is  not

maintainable and the same is accordingly stands disposed off.

However, applicant is at liberty to move application before the

concerned court of having jurisdiction of PS K.N.K. Marg, as

per rules.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No.156/2021
PS Alipur
U/s 392/394/34 IPC

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This  is  an  application  for  release  of  mobile  Realme-3i

on supardari.

Heard. Perused the report of the IO.

Perusal of report reveals that IO has no objection if the

mobile phone in question is released to the applicant.  

In view of the directions given by the Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State

of Gujrat, AIR 2003 SC 638 and Hon'ble High Court in case

titled as  Manjit Singh Vs. State in Crl. M.C. No. 4485/2013

dated 10.09.2014, the mobile phone in question be released to

the applicant  on furnishing  security bond as per valuation

report  of  the  Mobile  Phone.  IO  is  directed  to  prepare  a

detailed panchnama and shall also take the photographs of the

mobile phone from all the angles which shall be countersigned

by the complainant as well as by the accused and the person



to whom the Mobile phone is released. The said panchnama

shall be filed alongwith the chargesheet. IO is directed to get

the valuation done of the mobile phone prior to releasing the

same to the applicant  as per directions of  Hon'ble Supreme

Court. 

Copy of the order  be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No.102/21
PS Alipur
U/s 380/457/411/34 IPC
State Vs. Ravi @ Chaddha & Ors.

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This  is  an  application  for  release  of  19  bundles  of

aluminium roll  on supardari filed on behalf of applicant/AR of

the rightful owner Ajay Kumar.

Heard. Perused the report of the IO.

Perusal of report reveals that IO has no objection if the

aluminium roll  in question is released to the applicant.  

In view of the directions given by the Hon'ble Supreme

Court in case titled as Sunder Bhai Ambalal Desai Vs. State

of Gujrat, AIR 2003 SC 638 and Hon'ble High Court in case

titled as  Manjit Singh Vs. State in Crl. M.C. No. 4485/2013

dated 10.09.2014, the aluminium roll in question in question be

released to the applicant on furnishing  security bond as per

valuation  report  of  the aluminium roll  in  question.  IO  is

directed to prepare a detailed panchnama and shall also take

the photographs of the  aluminium roll in question from all the



angles  which  shall  be  countersigned by the  complainant  as

well as by the accused and the person to whom the aluminium

roll in question is released. The said panchnama shall be filed

alongwith the chargesheet. IO is directed to get the valuation

done of  the aluminium roll  in question prior  to  releasing the

same to the applicant  as per directions of  Hon'ble Supreme

Court. 

Copy of the order  be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No.12/2017
PS Alipur
U/s 33.1 DE Act 174 A IPC
State Vs. Sunil Kumar

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused.

It is submitted by the Ld. Counsel for the accused that

accused is innocent and he has been falsely implicated in the

present case. It  is  further submitted that  investigation of  the

present case has already been completed and he is no more

required for  the further investigation in  the present  case, no

purpose will be served by keeping the applicant/accused in JC.

In view of the outbreak of COVID-19 pandemic, prayer is made

for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Brief  facts  of  the  caes  are  that  huge  quantity  of  illicit

liquor  was recovered  in  Vehicle  no.  HR-10 V 7225 and the

applicant/accused is the owner of the abovesaid vehicle. The



applicant/accused  was  declared  as  PO  on  15.09.2017  and

thereafter he was arrested on 17.04.2021. Allegations against

the accused are serious in nature.

Considering the facts of the case and seriousness of the

allegations  against  the accused,  no ground is  made out  for

grant of bail to the accused at this stage. Hence, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



CC no. 1001/2018
u/s 138 NI Act 
Mukesh Vs. Pankaj Sharma

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken up

through  video  conferencing  hearing  in  compliance  of  the

directions of  Hon'ble High Court  of  Delhi  and directions of  Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Pankaj Sharma.

It is submitted by the Ld. Counsel for the accused that in

the present matter applicant/accused is already on interim bail

and prayer is made for the regular bail. 

The  present  matter  is  pertaining  to  the  dishonour  of

cheque.  Admittedly,  the  applicant/accused  was  granted  interim

bail in the present case. Considering the nature of offence and

keeping  in  view  the  pandemic  situation,  applicant/accused  is

admitted to bail on furnishing bail bond and surety bond of the

similar amount on which the previous bail bond for the purpose of

interim bail  were accepted. Previous bail  bond furnished at the

time of interim bail is accepted for regular bail.

Application stands disposed off.

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No.193/2020
PS EOW
U/s 406/419/420/468/471/120-B IPC
State Vs. Vikram Saxena

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused.

Ld. Counsel for the applicant seeks adjournment.

At request put up for consideration on 24.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021



FIR No.193/2020
PS EOW
U/s 406/419/420/468/471/120-B IPC
State Vs. Mithun Bhatnagar

22.04.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Tarun Khanna, Ld. Counsel for the 
applicant/accused.
Sh. Pankaj Tomar, Ld. Counsel for the victim/complainant
Ms. Meenal Duggal, Ld. Counsel for the complainant.
IO SI Gaurav in person

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Mithun Bhatnagar

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied.

Arguments heard. Put up for clarifications, if any/orders

on 23.04.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/22.04.2021


